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.. AETS STAT YT & VAR & & H ST FRAT T[T T T L T AT
€)) 2 (€)
(1) [@=aTE =0T T% T
(2) [IT= @TE Y ¥ AT T T AT T TF 200 =0T
(3) [H ATE@ 'Y H ATAF AT S ATF &9 TE 400 =T
4) " arE T T e $i7 9= e w9 a6 1000 =931
(5) [T ATE w9 F AT T U FUE w94 dH 2000 FF3F
(6) [T FUIS TIF | ATEH 3T aT FLE FIT qTF 2500 FFI
(7) &7 HUE T | ATH AT AT FE 79T qTH 3000 =77
(8) [T FIIE TIT | ATerH ¥ g FUE &I qH 4000 =TT
(9) [E7 T =9 F ATIF ST oAs FE 799 aF 5000 &7
(10)  [oIme I =9 7 ATee 3T a9 g €94 TH 6000 =TT
(11) [ w0 &4 | ATeh 7500 =TI

[T, €. 51-10/6/2018- HIH(9TT-1)]
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2022 ZT=T ifaw s "wetera w9

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

(Department of Consumer Affairs)

NOTIFICATION
New Delhi, the 17th August, 2023

G.S.R. 606(E).—In exercise of the powers conferred by sub-section(1) and clauses (q) and (zj) of sub-section
(2) of section 101 of the Consumer Protection Act, 2019 (35 of 2019), the Central Government hereby makes the
following rules further to amend the Consumer Protection (Consumer Disputes Redressal Commissions) Rules, 2020,

namely:-

1. (1) These rules may be called the Consumer Protection (Consumer Disputes Redressal Commissions)
(Amendment) Rules, 2023.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Consumer Protection (Consumer Disputes Redressal Commissions) Rules, 2020, in rule 7, in sub-rule (2),
for the Table, the following Table shall be substituted, namely:-

“TABLE
SI. No. Value of goods or services paid as consideration Amount of fee payable

(M 2 A3

(D) [Upto Rupees Five Lakh Nil

2) Above Rupees Five Lakh and upto Rupees Ten Lakh Rs. 200
3) Above Rupees Ten Lakh and upto Rupees Twenty Lakh Rs. 400
4) Above Rupees Twenty Lakh and upto Rupees Fifty Lakh Rs. 1000
&) Above Rupees Fifty Lakh and upto Rupees One Crore Rs. 2000
(6) [Above Rupees One Crore and upto Rupees Two Crore Rs. 2500
@) Above Rupees Two Crore and upto Rupees Four Crore Rs. 3000
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(8) [Above Rupees Four Crore and upto Rupees Six Crore Rs. 4000
9) [Above Rupees Six Crore and upto Rupees Eight Crore Rs. 5000
(10)  [Above Rupees Eight Crore and upto Rupees Ten Crore Rs. 6000
(11)  |Above Rupees Ten Crore Rs. 7500”.

[F. No. J-10/6/2018-CPU(Pt.1)]
ANUPAM MISHRA, Jt. Secy.

Note: The principal rules were published in the Gazette of India, Extraordinary, Part-II, Section 3,
Sub-section (i) vide number G.S.R.448(E), dated the 15™ July, 2020 and was last amended vide notification
number G.S.R. 892(E), dated the 21* December, 2022.
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